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I ~ 	
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3).-..M's. N.R. R.outray~ TI.K. Chol.i 'hur~, S.K. Mot~afi' Advocate(" 

"VIS, J. pnadhan. 

V r-- , 1 8" ( J, S 

Th,I- G en e r a 	a i i a 
Eai'L- Coast, 

Chandrasekhw-pur, 

Sr. Persorknel Mcer/,̀ ori, 

East Coast Ralivva~,- 

Rail "V"ihar 

Bhubaneswar. Dist. Khurdlq— 

ru , Enoinee-t/(71 Dfzputv C' 
hasl Coast Railway, 

RaJ Viha-.-, 
-da Bhuba-neswar, DIS.. ~u,, 

4. Finencial Advisor & C ici A-1-zxounts 
East Coast I-Za-lvvay, 

Rail VJ.,ar, 

Bhubanes-~-,va.-, Dist. 

AdvocaCe(s)... 	. . ~ , . . -1,`o. K. B ~~ h e -r,,j 
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AM111 

A.K. PATNAIK, TMEMBER (JUDL.) 

The applicant, who while working in the Raiiway as Khalasi, 

after completion of qualif~Jng service of 21 years and 11 months, retired 

from service on 31.12.2-008. Inihis OA his grievance is that the Ministi-y kA* 

Railway decided that the existing GPs of Rs.1300/-, 1400/-, 1600/- aj)d 

R.s. 1650/- in the PB I (Rs.4440-7440/- corresponding to pre revised scale of' 

Rs.1550-32(;O/- Rs.2610-3540/- Rs.2610-4000/- and Rs.2650-4000./-) of 

Gr.D Posts, are to be replaced ill GP of Rs.1800/- in the PB I (Rs.5200-

20200/- corresponding to pre-revised pay of Rs.2750-4400/- w.e.f. 

01.01.2006. Accordingly, the 1-1,ailway Board issued RBE ',No. 2221//200Q 

dated 15,121.2009 and the cutoff date of 02.09.2-008 was modified to 

01.01.2006 and, therefbre, aCcor6ng to the Appii-lant as he had cc~_mpl.-It2d 

1*%.1 Lik"It 	"I 	Y k, al 	 Ls --titled — f"'11 111ky, 	tvvonty years of qp.,.alil. ing servic;- be ', %.III I 	L%j 1"i; 

Besides, it has been alleged thatais he had compieted more than twenty years 

of qualifying service as on 01.09.2008 without any pronlotion/ap gradatioll 

he is also enti-ded to is' and 2~ -̀ financial up gradaLion under the 'L'lv',ACP 

scheme. Hence he has stateo- L1111at as he has retired from service or, 1. 1.~22WJ%6 

i.e. aft%-Ir completion of twenty years of quallifyincy sery 	he is entlitiled to ~,-_­A Ll 

the revised pay in PB i (Rs.5200-20200/-1) with GP ks.1800/-

Ot'.01.2006 and Is' & 2 
d fina~.wial up gradation under MACP (Sche-me 

01.09.2008 to GP of Rs.1900/- & Rs.2-000/_ and full pension and otfiler 

r-onsequential benefits as per RB'I\Tos. 160/2(108 and RBE No. 2/2-2/2009 but 

I -~, the Respondents are callous in -_-xtenciting the said, benefit~.~ desp6" 

submission of representatio-a datecl 10.4.2013, it %.Aas told that the Sler..ior 

Pei-sontiel Officer, 	 li]CoRailway, B`,aWC1,,3 tic swar bo M oin ho has 

~A~, Q-,- 



r,-A 
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submitted the representation on 10.4.2013 is still pending fe.-)r consideratic)p 

o  f is the competent authority to take the decision and extend t~e betiefilts I 

thereof 

2. 	Heard Nlr.N.R.Routray, Leamed Counsel for the Applicant and 

Mr.D,K.Behera, Learned oanei counsel fo.- the R"lilways Tile pnesznt 

grievance, as it app--ars, needs to be dealt into at the first. instance by th,e 

authority concerned. Th-_ Applicant being a retiree' eff.tployee, the author,'41Y 

should have taken decision on oriority, Nlr.Belliera, h,:ris: f~iri­," subl.-iltted 

he b as no Immed iate j nstruc'J on about the present 4atu S) on the gri eN -au ce L 

the applicant as raisod in his repn~senu,Aitlion dated 10.4.22013. Sin,%-.-e ric 

communication has been made on the rep -c'-sen I.-ati on ofthe Aq,pli%caw-, I fiT'i 

io justifio able reason to 'k-lerp thi s nn,,tttl'ef~ p­iading~ I or, con-siderat, on -)f 

representation the auflaz)rity clevides thw. the applicant is entitled, --i-o 4"he 

benefit, the same woul._'~ be Cxtended -L'-o t1le a-001cant att an earIN, 	In ihic- 

i- bove circumstances, 	expressing any opiriion oii 	nn-.rit of (he 

rr.)atl[er this OA is disposed ofat this adraissiori stag~~ wdh d1reo-ticil to Jl~~ Z:I 

Respondent No.2 before wnon the representation o-±` the applicant QkA,C'I,' 

10.4.02013 is stated to ~)e ol-nialing to icakC a decision and, communicate 0-v., 

result fhereof 'In a wo-111 reasoned zwLker to the Appl.;car,*Lt prelembly wifllv,.i. d 

period of sixty days froin the, date of recZipt of cony of tillis order. in Ow r~ 

event it is decided. that the applic~~.,nt is entitt--d to any _btnie-fi,,s as clainied. III I 

his representation the same shou.1d be ex-tended, to ffie appfica-ril. withiri a 

'on. fl" in period of ninety days from th-C, date of such consi 'e-rat). 	Y I 

ile 	aiw dec-sjo-a IiEis- b 0- n taken ""'n. the, — .-.es~­ ta-d'on the reF,, i I 	 P"O 	I mea-awli. 
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thereof shall also be communicated to the applicant within a period of fifteen 

days. There shall be no order as to costs. 

3. 	As prayed for by Mr.Routray, Learned Counsel for tbe 

A t I plicant copy of this order be sent to Respondent No./'-&3 by s--  - - J  -P  I 	 jJtZC-,U 

his cost for which he undertakes to furnish the postal requisite by 9'h  

December, 2013. 

(4-.P'at-n'aik) 
Member (Judicial) 


